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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 

AHMEDABAD BENCH 

O,A.No. 117 	192 

DATE OF DECISION 

Petitioner 

 

Advocate for the Petitioners) 

Respondents 

Advocate for the Respondent(s) 

r Versus 

in 1. 	f in is. 

r. Is.riava sr r.Aki1 Kutchi, 

CORAM: 

The Hon'ble Mr. •'. 	 .5 51,5, 	c:L. 

The Hon'ble Mr. 

Whether Reporters of Jocal papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 	/ 



- 	 -2- 

3 hri G.:i. £hakor, 
E. Chokjç, 
In the. C/o. 
C. -..E., -thrtiedabac. Apolicant. 

(±vocata: Nr.N.a. £rjrccj) 

Je rs US. 

1. Union of InPia (rhrough) 
Mirectorte Csneral of 
Works, 
Central Public Works i.e partmcnt, 
New L'?ihj. 

I ,ø 

Chief llngineer (ELect.) 
av 
Central Public Works Lepartrnent, 
Bombay - 400 020. 

uu'rin bend ing Engineer, 
Central Electrical Cjt 1 , 
Central Public Works Lepertment, 
Nagpur. 

 

 

-xecutive flgIneer, 
C/o. JCML, 
C. P - W • U., 
Ahmecabac. 

(Advjcatn: Mr. Veriava for 
i'ir. Ak ii. Kureshi) 

T r 	 ' 

RC.Sp)fldCfltS. 

17 
	

D.ANo.117 JF 1992 

Late: 9-3-1994. 

Per: hDn'tle Mr. 'l.-cadhakrishnan, Adrnn. Member. 

Heard Mr. M.3... £rivcdi, learned advrcate for the 

ap:licunt and Mr. /eriava for -ir. Akil Kureshi, learned 

advocate for the res pond ents. 

2. 	The case of the applicant is that during the 

ocriod 1.1.1983 to 2.3.1987 he hac oerferrned continuous 

duty fr.rn. evenino of Friday eic:ry week until following 

Monday morn in nd he had been :aic overtime only for 

3/- 
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17 hrs. a day I a7inc a ba1anc of 7 hrs 	hc was :Iraoanc 

c.Drrenn charyft for duty on inclay and Lot duty on 

doc.:nc 	atucday, he wan n ithr jivan )1\ nor any 

corn enS at nry DfE. The ran ronnents have stated host 

ape]. icant even tnnugh he was on duty he had not rnark.:c' 

the tunics in the duty rcgistnr. It is, admitted fact 

that no substitute was ;roided ace1 he was the only 

person on duty Curing thoSe days. in this connection 

øm 
V 	 reference is invited to nara 9 (g) of the letter issued 

by Bixoerintendinci iurveyor of works, Bombay vide his 

letter hctc( 14th iiarch, 1991, for which it UOUiC 

aenear thet the en etc:r cc; r :d red to the L iractor 

General farkc; for takiep a (ecie ion in the matter 

as t 	a  	w 	 Ch. tngineer,h eli 	dni  	by 	nf   

it c citc on on 'y r'vLcd ha the Sicc tar Gene sal., d.rks 

Ió 	 Ihe r: a cone arias c no2w e or ci aify en to whether the 

mc:: 	a nrS i14 nrc•d at t:e in: TC I of L irector Gene ral 

hark:: and any 5: ciSiori en t:eT•w-n in thn case  

COflfl Crl)O r r 	Hvnnt: to hahn it: hit n acica nt: thn 

Lin r of 25 • 4.1 53. ::ritcn;: oy t:h' rrccutive End irarer, 

Gnntrci Elect. I. lyle irnn, C.±.. .i., Ab:rndabcd to the 

:i]•:t:or General of Works, Cntrcl  

nn:xJrc A-6, lyIng the ararmnt or avatirrw aLlowance 

worked out for duty pa rformec by the anaL in ant on 

:;ncnnd eturrLryi S Ecindey. It would scenes from the 



I 

c:.racsndencs that nn dacisiin was taken by 

Lirector General (Works) rearding payment of )2 to 

the appicarit for second saturday. Tkn into account 

the- various feeLs enc circumstances and record 

available the Ijiractor General of Works, Pew Leihi, 

:s rndent No.1 is herety directed to c ms ider the 

qU(StiDn Jf ade:is.si iity -of Lha clairi to overtime 

a? 1 )WCCOC mace by the d*:  i: ant for scon5 3aturdays 

and iundays and dee ide th s ama as oar rules by a 

soeakin- . order wit'rlln ten weeks from the date of the 

raceiotof: this. direction. 1n view of the -shove 

cirT-cclons, Pr. Trivdi fnr h: asolicant seeks 

ya-rrnissian to withdraw this apilcatlOn with a 

liberty to file fresh aentication in case the 

apoLicant is aporieved by tha fresh soeakinii oider by 

the Eireec.r General of Works. Permission granted 

with liberty as erayed for. 	ollcation stands 

ispos 	off as withdrawn. NJ order as to costs. 

(.Jadha1crjshnan) 
Pember(A) 

vtc. 


